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AGREEMENT ---------
ON MERCHANT Si:ITPPING BET1.JEEN 1i!E ~VERNMENT 
OF '!HE REPUBLIC 0F INDIA AND 1flE GOVERNMENT 
OF THE PIDPLE1S REPUBLIC OF BU}:.GARI A 

I 

The Government of the Republic of India and the ·cnvernment of the Peopl e rs Republic of Bulgaria, insp r ed by the desire to . .. -develop the maritime r elations between the two countries, have agreed as follow : 

Article 1 

1. The cooperation between the two cottntries in the field of maritime navigation shal l be b ased on tlle principles of s overeign equality, nati onal int ... -~ests and mutual ad~antage ·and assistance . 
I 2~ The provisions c ~ t:d.~ ~rea:nent ehall b e applicahle to bilateral shipping between the two CJntract(i.ng }1arties • 

. . 
Article 2 

In accordance wi th Article 1 of thi~ .Agrea:nent, both p ar t i es shall contribute to the establishme.,t of a regular liner shipping service b etHeen the ports of the tllo oountri es and 
develop mutual contacts among their organis~tions responsible for shipping activiti es. 

Article 3 
- I 1. 'tThe term itvesseln of e ach party indicates the vessel of the . mercc:ntile marine sailing un~er the n~ of that country in accordance Hi t h its l aws • 

... .. 'll"d.s term \..rould exclude the warships. of both the Parties • 

.e . The t erm '~ember of the crew" of a m•erchant ve ssel indicates any person entered in i ts crew list. 

Article 4 
-~-

1, The Parties agree to promote the par~icipation of thed.r vessels in the carriage of all cornmar,cial c goes between the ports of the h .ro countries on the principle f ~uali ty in all matters, including the distribution of cargo its transportation and freight earnings over specifi ed periods. : I . 
I 

' 2 . In case the shipping companie::. of on4 of\ the Contracting Parties ar e not able to undertake t he carri Gg'e i~ accordance with par agraph 1, such carriage Will be offered tq t~ vessels of the other Contract ing Party. If the required ton)'lage is not available with the other Con t.-racti ng Party, the first rarty mey use vesselS of third countries for the carriage of the shiare: of cargo of the Contracting Party. 
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3. .The provisions of this Article do not conceJro the 
right 0f th~. ~.essels, smling l.':lder the nag .:)f third cr>urrtri es 
to participate in the sea traffic between the ports of the 
Contracting Parties . 

..· 

. . Each Pa:cty WJ.l.J.. avoid competition with the fleet of 
the other in its trade vd.'th third countries and d3sist from such 
activities as ,.,ouJ.d prejudice the growth and utilis~tion of 
the merchant fleet of the other Party. 

Articl .e ·· s 

Eabh Party may establish a generaL agency for its 
- ·· ··,-:ihi.pping·· .. eomp:mi es i n the terri tory of t h e other Party in 

} •.. 
a:ccorCL,ance •-ri. th the laJ..rs of that country. 

1. The vessels .lf either Party, their crews, passengers 
and cargo es shall be a::imitted. to ·the territorial waters and 
_the ports of the.other Pgr-ty and shall be acoorded the most

~ :faV'our erl- nation treatment ·relating to their entry, · stay and 
l~av.i~ of t he ports.· and .:all t h e .. f.~cili ti-es for ·. m~i time 
cdrnm~:t i;~_al. n13.irlgatic.n·. .:.· -

-: ·.· . ! . . 
· '!·~ ··!~~ · . . - ~· . ~ . .-: 

2.. ' ·:~,The pr:tvisions of the pre cooing p.'U' agraph sh~l not -· 
appllf. to maritime ~ctiv:j_ties legally protected for eaCh 
country, such. as co.qstal; shipping, piloti".ge,' sea. fishing as . 
.Well"\~.s to thte regulations rc-g "rding the entry and stew of 
for ei·gi:iffi~·s . 

. The Parties shall endeavour to ·adopt, within the 
limits .of their laws end por.t regulations, all appropriate 
measures to facilitate ~d expooi te mari time traffic, to 
prevent delays to vessels and to Clepedi te the carrying out 
of customs and oth~ form ali ties F:lppli cable at the ports. 

)· 

Articl e 9 

All ship documents including those relating to . 
nationality, registration; tonn~e and survey · issued <r 
recognised by one Party shall b~. rc~gniscd by the other Party . 

~~icle 10 

1. All. por t dues and charges for services rendered to 
the vessels oper'3.ting under the provisions of· the pr'e sent 
.Agreement shall be regul~ted in acoordance with the relevant 
laws applicable at the ports of Indi a and Bulgaria from time 
to time. 
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~~
2. The .Parties agree not to . colle 
freight earnings on cargoes carri'ed by 
one · Contracting Party t0 the ports6f 
Party. · . · . , : · 

Article 11 

inoome-tax on the 
essels f rom ports of 
e other contracting 

1. Each of t..l-). e Parties shall r e·co nise the se!31!l an 1 s 
· i dentity d,ocumonts i ssued by the appro iate authorities .of 
th~ other Party . 

2. Holders of Sear.~ an's identity cuments .snecifi~ 
above shall be permittoo to land on t r sry shore l eav e 
without Visa during the stay of the v e sel in the port of 
the other Party, provided. that the ere list has been 
submi ttErl t o. the concerned authoriti e s in accordance with 
the laws arid. r egulati oris in force in t At part • 

. 3, Frori{ the t ime of their landing 

. their returning to the vessel, the sai 
sub ject to frontier and customs contra 
r egulations for f">reigners t -_ traffic i n 

4. ~hen -9 memb er of t he crew poss 
docyrnent and the prescribed permission 
·port of the other Party due to illness 
or other r easons, the latter . sh.<>~l ail 
up at a hospital, hi s being repatri ate 
to another port _i n order to be acc::>mmc 

to the time of 
persons sh<lll be 
and the l a'fls and 

for cc in that port . 

ssing an identi ty 
dis anbarks in t h e 
offi.cil'll r e!isons 

w his being putting 
or his being moved 

ated i n another ship . 

5. : Holders o.f the seamafl ts identi y uo ctiments shall be 
permitted to enter, move thr-ough or le e'by any means . 
of t ransport the terri tory of the othc country in order-
to be able to join a vessel of his co try in a port .of 
the other p·a:r ty or on \vay to his home uritr:y- with the 
approval of the appropriate - autbr~ri tie . of th~ other Party. 
I n all such c-ases, tha seaman shall be required to have 
proper-visa of the. other Party vthich s all b e granted by 
the concerna:l auvhori tics within the s ortest· possible time. . I . . . ..' .. 

6. For the purpose of navigat ion, the captain of the 
vessel steying i n the port of the oth Party or a person 
au tho ris Erl by him shall b e perr.1i t t ed t con tact "r visit the 
diplomatic or consular offici·al, or th . r .epresentative of 
the shipping eompany by observing the · ',<;\ws and regUlations 
of t h e other cou.Yitry regarding the par .regime and foreigners t 
entry into that country • · 

Article 12 . I . . . . : 
If a ·vessel of- one of the Part es ·suffers 

runs aground, iB cas't ashor r3 or suff er any other 
shipwreck, 
accident 
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off t he coast of the other Party, the vessel, the cargo 1 the 
crew and the passenge~s shall receive in the territory of the 
other iD C?.~1ty th~ .. .same assistance ':Fhich is accorded to a 
nat i on al v css el1 its cargo, crew and passengers • Thi s wi 11 
be subject to the respective laws and international obligati('lns 
of each of the Parties , 

. Th,e loads, freights and repairing of a vessel which 
has .b een damaged shall not be subject to customs duties and 
.taxe·a ·proVided the same are taken out of the country within 
a :reasonable period or are not handed over for local 
consUmption •. 

Article 13 

ill paymer.ts and expenses relating to sea transport 
between the two countries shall be effected in accordance 
with the provisions of tho payments agr eanmt in force 

. between the two countries from time to time . 

Article 14 

· i.'vly difficulty arising i n the working of this Pgreement 
sh all bf) settl ed by negotiation. 

Article 15 

1. Fbr the purpose of evcl.uating, supervising and review-
ing the overall working of this J\grecment and r esolving any 
r\Uts tanding issues, the CPntracting Parties ag1 ce ~o set up 
a Joint Commi ttre on shipping which will meet ·periodically . 
The Parties '1.1.11 nominate their r epresentn.tives to the Joint 
committ :...:J . 

2 . . State Shipping Corporation, "Water Transpor t ", Varna, 
from the Bulg arian side and the Shipping Corporati()n of India 
Limited, Bombay, from the Indian side arc the organisations 
whi ch are authorise:l. to solve the ~uestions such as distribu
tion of cargoes, fixation of s c:ri.lings and tariff and simil?.I' 
oth er questions for impl anenting the present llgreement . 

E~ch Party raey, if necessary, nominate any other 
organisation in pl ace of the above by notifying to the 
other P!lrty. 

.ArticlG 16 

The present Agreement shall be npplicable in the 
JGerri tory ·or the Republic of India on the one hand and in 
the terri tory of the People's Republic of BuJ.g aria on the 
ot har hi)!'Yd . 
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.;J>ticle 17 

1. This !€t'eement shtill t~ke effect from the dl'lte on 
which Instruments of Ratific~tion a!'e ekch3!lged in New Delhi 
and shal.l rcrnain in force for a period of five ye&s. 

I 

2. After the s-cpiration of this period the Agreement 
shall be autor.l!:itically renewed for a on1e yenr period at a 
time unless either of the Contracting Parties expresses 
its desire to renegotiate the .1)greement1 or :my of its 
provisions by giving a written notice to the other Party 
to that effect six months prior to the ax:piry of any of the 

above me.."ltione:l periods. · 
i 

D::me in New Delhi , -';Oft this the Eighteenth 
day of .J!ovember, 1976 in two origin~! copies. in Ehglish, 
both the texts being equally authentic. 

FDR THE GOVERNMENT OF 
THE REPUBLIC OF INDIA 

&3./-

. ( Dr'. -G. s. ·Dhillon) '""· 

FOR THE GOVERNl1ENT OF THE 
PIDPLE' s REPUBUC OF BULG.UUA 

Sd/-. 

( rJan Ncdev ) 

~· /7J7~.No.l45/25/71-F1Jij (} . 

~~ 
(J. c. Kalra) 

Joint Secretary to the Govt. of India 


